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Writ Petition (Criminal) No(s). 491/2022

BILKIS YAKUB RASOOL

UNION OF INDIA & ORS.

(IA No. 99431/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 189394/2022 - EX-PARTE AD-INTERIM RELIEF
IA No. 189393/2022 - EXEMPTION FROM FILING O.T.)

WITH

COURT NO.15

VERSUS

W.P.(Crl.) No. 352/2022 (PIL-W)

(FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 132343/2022
FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 106376/2023
IA No. 106376/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 132343/2022 - APPROPRIATE ORDERS/DIRECTIONS)

W.P.(Crl.) No. 319/2022 (PIL-W)

(IA No. 120893/2022 - CLARIFICATION/DIRECTION
IA No. 125604/2022 - INTERVENTION APPLICATION
IA No. 131457/2022 - INTERVENTION/IMPLEADMENT)

W.P.(Crl.) No. 326/2022 (PIL-W)

(FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 121799/2022
FOR EXEMPTION FROM FILING AFFIDAVIT ON IA 121800/2022
IA No. 121799/2022 - APPROPRIATE ORDERS/DIRECTIONS
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W.P.(Crl.) No. 403/2022 (PIL-W)

(IA No. 149781/2022 - EXEMPTION FROM FILING O.T.)

W.P.(Crl.) No. 422/2022 (PIL-W)

SECTION X

Petitioner (s)

Respondent (s)

Date : 17-07-2023 These matters were called on for hearing today.

CORAM : HON'BLE MRS. JUSTICE B.V. NAGARATHNA
HON'BLE MR. JUSTICE UJJAL BHUYAN
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UPON hearing the counsel the Court made the following

ORDER

Learned counsel for the petitioner(s) submitted that

newspaper publication,

as directed by this Court, was effected on
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01.06.2023 and an affidavit in that regard has been filed on
07.06.2023 in Writ Petition (Criminal) No. 491/2022.

Similarly, in other cases, notice on the respondents is
stated to be served either by newspaper publication or by direct
service.

This fact is not disputed by learned Solicitor General
appearing for Union of India and the State of Gujarat and other
learned counsel for the private respondents.

Therefore, the service on all the respondents is held to be
complete.

It is stated that an additional affidavit along with
final order of remission and other documents have been filed on
behalf of the State of Gujarat. Learned counsel for the
petitioner(s) sought time to file their reply to the same. A week’s
time is granted to file replies.

Learned counsel for the private respondents submitted
that some time may be granted to file Vakalatnama and also to file
counter affidavit. Finally, three weeks time is granted to file the
Vakalatnama and counter affidavit.

Learned counsel for the petitioner in Writ Petition (Criminal)
No. 491/2022 submitted that she has filed a compilation of list of
dates, written submissions and relied upon judgments on 09.05.2023.

Learned counsel for the other petitioner(s), learned
Solicitor General appearing for Union of India and the State of
Gujarat as well as learned counsel for other private respondents
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are also permitted to file their short/brief synopsis and written
submissions.

List on 07.08.2023, immediately after the fresh matters.

(NEETU SACHDEVA) (MALEKAR NAGARAJ)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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